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17 w7art, 2005 ¥0 
70 103/1/8/2001-a0 tero-3--(1V)-afe eet ae wea FT arf ate freee 

afta q—qere Car cert g, fewer osaia ate weft ® wtent & for waiq ae orgie ® fag 
fear ot er é, 

ae ffs sas are FRE gat TT se ae HI om gat were a feet FwT A 
BIH WT THT g, : 

HATA, TF, ATCT TTT F AE water st afrgetr Fem Tz slo-1285, feaiw 4 Ae, 1963 
+ ae ofor matin a are afatrr, 1923 (afafert Feat 19 wt 1923) HH at 2% as (8) 

* sede (a) ata mfr er it ae a ene AR ae aT AT i afi ate afteare 
afin Agere at ver afehor & sare S foe ow aftiee ema” wtfer wea ¢, wit ante free 
ae ¢ fe xa afeger tae aft ate Fate ve et a ama Tver aes 
ware watt : 

wT 

“sfefea cara’ ar ara att saat farfefefteat—— 

tired arms erate fro, aqaoraet Atfert TET ore F ceat ato to qh 
(3.5X3,5 wo) feat at @ qT—atet, fie—AqTT I 
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The Governor is pleased to order the publication of the following English translation of notification mo. 108/1/8/2001-0X-8—(IV), dated January 17, 2005 for general infor mation: 

No. 108) 1/8/2001-CX-3— (IV) 

January 17, 2008 
Waxamas, the premises named, detailed and described in the Schedule 

a place used for purposes of a public character, namely for Oil Supply ; 
AND, WHERR4S; information with respect thereto or the 

thereof, or interference therewith, could be useful to an enemy 

given below is 

destruction or obstruction 
5 

(d) of clause (8) of section 8 
) read with Government of India, Ministry 

dated May 4, 1963, the Governor is pleased to 

Now, THERBYORS, in exercise of the powers under sub<clause 
of the Official Secrets Act, 1923 (Act no. XIX of 1923 

of Home Affairs notification no. §, 0. 1285, 
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